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JUDGEMENT (ORAL)

(By Hon'ble Mr. Justice V.S. Mallmath, Chairman)

The amount due to the petitioner having been paid,
the only obligation for the petitioner was to vacate the
premises on or before 30.4.1993. That has not been done.
On the contrary he has made an application for grant of
time for vacating the quarter where he has given an
undertaking to vacate from the railway quarter by
15.5.1993 possibly. He has also stated that he is
prepared to pay rent leviable on him as per rules for
the said period. m the circumstances, we consider it
just and proper to grant time to the petitioner for
coating the quarter till 15.5.1993. if the petitioner
^ not vacate the quarter, as undertaken by him, on or

15.5.1993, apart from his becoming liable under
the Wpt Of court proceedings, the respondents are
entitle\+„ ^\ orcibly evict him from the premises after
15.5.1993.\ T-p 4-v-\ f the petitioner does not vacate the
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quarter on his own on or before 15.5.1993, the

respondents shall be entitled to recover from the

petitioner rent at the rate of Rs.200/- per month from

3.5.1993 till he is made to vacate from the premises.

2. With these directions, this CCP stands disposed

of.
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